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Central Bank of India

BRANCH OFFICE : GANDHIDHAM

APPENDIX - IV [See Rule 8 (1)]
POSSESSION NOTICE (For Immovable Property)

Whereas, The undersigned being the Authorized Officer of the Central Bank of
India, Gandhidham Branch under the Secudtization and Reconstruction of Financal
Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exsrcise of
powers conferred under section 13{12). read-with rule @ of the Secunly Interest
(Enforcemant) Rules, 2002 issuad a demand nolice dated 18.01.2028, calling upon the
MWs Jay Gogs Minerals (Borrower), WMr. Laljibhai Ranchhodbhai Varchand
[PropiGuarantor) to repay the amouni menbioned in the notica being Rs.
1,67.43,043.26/- (Rupees One Crore Sixty Seven Lakh Forty Three Thousand
Forty Three and Paisa Twenty Six Only) plus uncharged interes! @ 10,60%, withn
B0 days from the date of receiptof the said notice.

The Borrower having failed o rapay the amount, notice is heraby gren fo the
borrowers/guarantors and the public in general that ihe undersigned has iaken
Physical Possession of the movable assets described herain below in exercise of
powers conferrad an him'her under sub-sechion {4) of seclion 13of Acl raad with nde 9
of the Security Enforcement Rales, 2002 on this 27 Day of March of the Year 2026,

The Borrower in parbicular and the public in general is heraby cautioned nof to be
deal with the property and any dealings with the proparly will be subiect to the change of
the Central Bank of India, Gandhidham Branch for an amount, Rs. 1,67 43,04 3,26/
{Rupees One Crore Sixty Seven Lakh Forty Three Thousand Forty Three and
Paisa Twenty Six Only) plus uncharged interest @ 10.60% plus other charges.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Al the Piece and Parcels situsted at Properly bearing at Al Piecs and Parcel of Land
Situated at B 3. Mo, 335, Vill. : Dagala, Tal. | Bhuj, Kutch, having Area 22800 3q. FL.
wilh Boundaries : East : Land Belonged to Mokhana Village, West : Land 31 Revenue
Survey Mo, 337, Morth ; Land at Bevenue Survey No. 334 & 333, By South : Land at
Revenue Survey No. 334

IJEIIE : 27.03. EHZE

Sdi- Aumunied Elrl"l'lcer.
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m"m;{} Motilal Oswal Home Finance Limited I Il
TR e Regd. Office: Motilal Oswal Tower, Rahimtullah Sayani Road,Opp. Parel -
o x‘ll ST Depot, Prabhadevi, Mumbai - 400 025, CS : 8291889898 E-AUCTION CUM SALE

fETmmEREE Website: www.motilaloswalhf.com, Email: hfquery@motilaloswal.com

E-Auction Sale Notice of 30 Days for Sale of Inmovable Asset(s) under the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 read with provision to rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and to the borrowers/guarantors/mortgagors in particular, that the under mentioned property
mortgaged to Motilal Oswal Home Finance Limited (Earlier Known as Aspire Home Finance Corporation limited ) will be sold on “As is where
is”, “As is what is”, and “Whatever there is”, by way of “online e-auction” for recovery of dues and further interest, charges and costs etc.
as detailed below in terms of the provisions of SARFAESI Act read with Rules 8 & 9 of Security Interest (Enforcement) Rules, 2002)
through website motilaloswalhf.com”as per the details given below :
Date and time of E-Auction Date: 11-05-2026 11:00 Pm to 02:00 Pm (with unlimited extensions of 15 minute each) ||
Borrower(s)/Guarantor(s) / Demand Notice Description of the Reserve Price, EMD /Last date
Loan Account Date and Amount Immovable property of EMD
LAN: LXADA00217-180067744 21-01-2026 For Rs: Flat No. C/D-301 Area Adm| Reserve Price: Rs.650000/- Rupees
Branch: Adajan 938478/- (Rupees 700Sq Ft At Aastha Residency Six Lakh Fifty Thousand Only)
Borrower: Pankaj Jeetubhai Nine Lakh Thirty Eight [New Bamroli Road 394221| EMD: Rs. 65000/- (Rupees Sixty Five
Shende Thousand Four Hundred | Chorasi Surat Gujarat Thousand Only)
Co-Borrower: Jeetubhai & Seventy Eight Only) Last date of EMD Deposit:10-05-2026
Rameshbhai Mistry
1. The Auction is conducted as per the further Terms and Conditions of the Bid document and as per the procedure set out therein.
Bidders may visit to the Web Portal : https://www.auctionbazaar.com/ of our e-Auction Service Provider, M/s. ARCA EMART
PRIVATE LIMITED for bidding information & support, the details of the secured asset put up for e-Auction and the Bid Form which will
be submitted online. The interested buyers may go through the auction terms & conditions and process on the same portal and may
contact to Parmardinesh 9054509790 & Rajput Hemant 9372713179, , details available in the above mentioned Web Portal and may
contact their Centralised Help Desk: + 91 83709 69696, E-mail ID: contact@auctionbazaar.com.
Place : Gujarat / Date : 03.04.2026 Sd/-, Authorised Officer,Motilal Oswal Home Finance Limited
(Earlier Known as Aspire Home Finance Corporation limited)

FORM A
PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF
ZED LIFESTYLE PRIVATE LIMITED

ZED LIFESTYLE PRIVATE
| LIMITED

.|Name of Corporate Person

UNITY SMALL FINANCE BANK LIMITED g3 [T 332330 i)+

Corporate Office: Centrum Houss, Vidyanagari Marg, Kalina, (FOR IMMOYABLE PROPERTIES)
Samtacruz (E] Mumbai - 400 058 SEE RULE 8(1)

Whereas, the undersigned besg Authorised Officer of Unity Small Finance Bank Limited under the Sacuritizabon and Recanstruction of
Financizl Assets and Enforcement of Securty Interest&ct, 2002 and in exercise of powers conferred under Saction 13012 read with Rule 3
of the Security inferast (Enforcement) Rules, 2002 issued Demand Motice deted mentioned hereunder calling upon the follawing
BomowenCo-Bomowers/ Guarantors to repay the amound mertioned in 1he nofice within 60 days from the date of recespt of the said nolice.
The fobawing BorowaniCo-Borrowersr Guaranions having failed to repay the amount. notice & hareby given to the foll owing BomowenCo-
Bormwars' Guarantars and the public in general that the ndersigned has laken possession of he properias dagcibed harain balow in
axarcisa of powers conferrad on ham under Seclion 1304) of fhe saxd Act read with Rida 8 of the Secunty Inferast (Enforcermant) Rulas,
2002 on M 0472026,

The Bormgwer'Co-Bomowers! Guarantors in particular and the public in general is hereby caubioned not to. desl with the properies
described hesain below and any dealing with the said propedies shall be subsect io the charge of Unity Small Financs Bank Liméed for the
amoun! manlionsd hanen balow and Inlerest tharaoa

The Borrawer'sCo-Baorrower's! Guaranbor's allention is invited ko provisions of sub-Seclion 8 of Sechion-13 of
available, o redeem the secured assets

the Acd, in respect of fime

.| Date of Incorporation of 5th May, 2016

Corporate Person

.| Authority Under which Corporate | Registrar of Companies, Ahmedabad

Person is Incorporated/ Registered

.| Corporate Identity Number / U74999GJ2016PTC091839
Eimited-Eiability-Tdentity Number

of Corporate Person

.|Address of the Registered Office | 711, Shapath V S.G Road, Prahlad
and Principal Office (if any) of the | Nagar, Ahmedabad, Gujarat, India,
Corporate Person 380015

.| Liquidation Commencement Date | 1st April, 2026

of the Corporate Person

|Name, Address, Email Address,| Mr. Vivek G Gaggar

Telephone Number and the|B-1101, Evoke, Arkade Art, Vinay
Registration ~Number of the| Nagar, Mira Road East, Thane- 401107
Liquidator +91 80975 66838
IBBI/IPA-001/IP-P-02948/2025-
2026/14527
vivek.gaggar@nvrandco.com

Email for Correspondence:
zedvollig@gmail.com

8. Last Date for Submission of Clalms l 1st May, 2026

,m,.u@ Motilal Oswal Home Finance Limited
i ':]_I Regd. Office: Motilal Oswal Tower, Rahimtullah Sayani Road,Opp. Parel ST Depot, Prabhadevi, Mumbai - 400 025,
g firorce CS : 8291889898 Website: www.motilaloswalhf.com, Email: hfquery@motilaloswal.com

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES

(UNDER RULE 8 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002)
Whereas the undersigned being the authorized officer of Motilal Oswal Home Finance Limited, (Formally known as Aspire Home
Finance Corporation Ltd), under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(54 of 2002), and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules,
2002 issued Demand Notice dated mentioned hereunder calling upon the following borrowers to repay the amount mentioned in the
notice being also mentioned hereunder within 60 days from the date of receipt of the said notice.
The following borrowers having failed to repay the amount, notice is hereby given to the following borrowers and the public in general
that undersigned has taken possession of the properties described herein below in exercise of powers conferred on him under sub
section (4) of section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on the date mentioned hereunder.
Sr| Loan Agreement No. / Name Of Date of Date Of | Description Of The Immovable Property : All That Part And
No The Borrower Demand Notice |Possession Parcel Of Proprty Consiting Of
| Co Borrower/Guarantor & Outstanding Taken Property Address |
1 LXHIM00116-170048317 13-01-2026 30-03- | The Residential Housing Property At Gf Is Located At Property
Borrower: Nagjibhai Lilabhai For 2026 | House No 85 Mouje Bhachdiya Ta.Danta Dist .Banaskantha
Rabari Rs.1064889/- 385120 Banas Kantha Gujarat Boundaries- East- Naveri Is
Co-Borrower: Lilabhai Situated West- Open Land/Road Is Sitauted North- House Of
Bijolbhai Rabari | Roma Deva Is Sitauted South- Property Of Laduben Is Situated
The borrower in particular and the publlc in general are hereby cautioned not to deal with the property and any dealings with
the property will be subject to the Charge of Motilal Oswal Home Finance Limited for an amount mentioned herein above and
interest thereon. The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time
available, to redeem the secured assets.

Place : GUJARAT
Date :03.04.2026

Sd/-,Authorized Officer
(Motilal Oswal Home Finance Limited)

CAPRI GLOBAL CAPITAL LIMITED

Registered & Corporate Office:- 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg,
Lower Parel, Mumbai-400013, Circle Office :- 9B, 2nd Floor, Pusa Road, New Delhi — 110060

APRI GLOBAI

CAaFITa

APPENDIX IV POSSESSION NOTICE (for immovable property)

Whereas, the undersigned being the Authorized Officer of Capri Global Capital Limited (CGCL) under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in
exercise of powers conferred under section13(12) read with Rule 3 of the Security Interest (Enforcement) Rules
2002, Demand Notice(s) issued by the Authorised Officer of the company to the Borrower(s) / Guarantor(s)
mentioned herein below to repay the amount mentioned in the notice within 60 days from the date of receipt of
the said notice. The borrower having failed to repay the amount, notice is hereby given to the Borrower(s)/
Guarantor(s) and the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him under Sub-Section (4) of the Section 13 of the said Act read
with Rule 8 of the Security Interest Enforcement rules, 2002. The borrower's attention is invited to provisions of
sub —section (8) of section 13 of the Act, in respect of time available, to redeemthe secured assets. The borrower
in particular and the public in general are hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of CGCL for an amount as mentioned herein under with interest
thereon.

Demand Notice| Date of
(Immovable Property) Date & Amount|Possession

S. Name of the Borrower(s) Description of Secured Asset

N. / Guarantor(s)

Kame of the Borrower Co-Borrowsess/ Description of the Properties Date of Demand Natice
Guaranioes & Loan Account Numbes Mortgaged Secured Assel(s) and Outstanding Amount

1, SHREE VISHWAKARMA ALL THAT PIECE AND PARCEL OF IMMOVABLE | Demand Notice Dated 07/01/2026
CONSTRUCTION MECHANICAL | PROPERTY BEARING PLOT NO 965 ADMEASURING for Amounting to
PROJECT WORK [BORROWER) |[1031.45 S0 MTRS. IN SACHIN GUJARAT Rs.2.56,28 961,24/

2. AJAYKUMAR 5 SHARMA INDUSTRIAL DEVELOPMENT CORPORATION| |RUPEES TWO CRORE FIFTY-
(CO-BORROWER & SITUATED AT MCUE: SACHIN CITY OF SURAT AND | si% LAKH TWENTY-EIGHT
MORTGAGOR) BOUNDEDAS UNDER: THOUSAMND NINE HUNDRED
(CO-BORROWER) MCITTRE P ET I 962 FOUR PAISA ONLY) AS ON

SOUTH, 3 MTRS WIDERQAD OG/01/2026 Plus Applicable

Loan Account Number: - EAST BLOT NO.0BE Hias andﬂlhurp{?ha 2

USFBSRTLOANDIODDS014329 WEST: PLOTNO.984 i

Sd-
Date; 03/04/2026 Authorized Offlcer
Place : GLLIARAT Unity Small Finance Bank Limited

Notice is hereby given that the Zed Lifestyle Private Limited has commenced
voluntary liquidation on 1st April 2026.

The stakeholders of Zed Lifestyle Private Limited are hereby called upon to
submit a proof of their claims, on or before 1st May 2026, to the liquidator at the
address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means
only. All other stakeholders may submit the proof of claims in person, by post
or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 3rd April, 2026 Name and Signature of the Liquidator:
Place: Mumbai sd/-
Vivek G Gaggar

Registration No: IBBI/IPA-001/IP-P-02948/2025-2026/14527

tisna SimmE EHTI“

RITTAF T UETR

Branch : Navsari Gandevi Road {156620)

POSSESSION NOTICE (For lmmovalde Propertyl

THE SECURITY INTEREST ENFORCEMENT RULES 2002 RULE & (1)

Whereas, The undersigned being the Authonsed Officer of the Punjab National
Bank, Mavsari Gandevi Road Branch under tha Sacurtoation and Reconstnection of
Finencial Assets and Enfercement of Security Interest &ct 2002 (54 of 2002} and in
ewercise of powers conferred under Section T2, 13(2) read with rule 3 of the
Secunty Interast (Enforcement) Rules, 2002 issued a Demand Motice dated
06.01.2026 calling upen the Mr. Divyeshkumar Jasmathhai Khanpara and Wrs,
Savitaben Jasamatbhai Khanpara to repay the amaunt menticnad in the notice Rs,
4.44,76%6/- (Rupees Four Lakh Forty Four Thousand Seven Hundred Sixty Six Only)
as on 03.01. 2006 {nclusive of Interest upto 301 2/2025) with interast a5 mentioned in
nobica, within 60 days from the dete of raceipt of the said Matice.

Tha Borrower /Morigegar/ Guarantar having failed to repay the amaunt, notics is
heneby given to the Bormower / Guarantor and the pubBc in general that the undersigned
has taken Symbolic Pessession of the property described herein belaw in exercise of
powers conferred an himyvher undar Sub-Section (4) of Saction 13 of Act read veth rule 3
of the security interast Enforcement Rules 2002 an this 28th day March of the year
2026,

The Barrower / Mortgagor / Guarandor in parbicular and the public in ganeral is
heraby cautaned not to deal with the proparty and any dealings with the propery will
be subject to the charge of the Punjab National Bank, Navsari Gandevi Road Branch
for an amount of notice As, 444,766 (Rupees Four Lakh Forty Four Thousand
Seven Hundred Sixty Six Only) as on 03.00 2026 {Inclusive of Intarest upta
A0 22025) [Amount depositad after issuing of demand notice WSection 13(2) has
given effact)

"Thie Borroweet"s attention is invited to provision of sub-section (B} of section 13
of thi Act, inraspect of time available, to redesm the sacured asseats.”

‘ﬂ pumol notionol bonk

Municipal Howse No, 5121767 knopwn a= Flat Mo, G204, Situstad at Znd Floor of
Shivalay Compels, G - Wing, Vijakpore, Tel. Jefapore, Dist, Navsesi baasing Ravenuse
Survey Mo, 25773-A0-4/paiki 1, Super built-up area admeasuring 709 Sq. L ie, 65.89
Sq. mis. [Carpef area admaasuning 461 Sg. f. Le. 42.84 Sg. mi ). Bounded by :- East:
Margin Space, Wast : Contiguous Fiat Mo C-201, North : Contigeous Flat No. C-203,
South : Margin Space.
Diate : 28.03.2026
Place : Surat

Authorized Dfficer,
Punjab Nationzl Bank

DESCRIPTION OF THE IMMOVABLE PROPERTY

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
SAHAR INDUSTRIES LLP OPERATING IN MANUFACTURING OF

DIVERSIFIED RANGE OF DYED YARNS AND OTHER TEXTILE
PRODUCTS INDUSTRY AT MOTI NAROLI, SURAT GUJARAT

(Uridar sub-regulatian [ 1) of ragulation 384 of the Insokwancy and Barknpbcy Beard of ndia
iinselvency Resalution Process for Comparate Parsans) Regutations, 20716)

RELEVANT PARTICULARS
1 | Name of tha corporate deblor along with | SAHAR INDUSTRIES LLP
PAM & CIN/LLP Na. | LLPIN: ACA-3088
| PAN: ADAFSSE00F

2

| Block No.91, Paikes 1(8), Opp. Bharat
| Prstroleum, WH.-8, Mool Marel,

| Talusa-kiangral, Kim, Sural, Mangro,

| Gugaral, Indsa, 354110

Adciness of he régistened office

3 | URL of websile | WA
4 | Dtails of phace whare magnty of fised Block Ro.91, Paikes {8}, Opp. Bharat
Assets are wcabad { Peiraleuim, W.H.-8, Mop-Mali Marol,
| Talusa-Mangral, Kirn, Sural, Margrol,
Gigaral, India, 352110
5 Instakiad -:.a||:ua5||'rr5I of main IJr-EdIIEE.'E-EI'I.'I-!:-E!- EIII“ MT par rnnn1h
i Q-.Ja"lhl:.r and vaue of man. F"Ui]'.""\'lhr -!-.rs per e tles] avaitable firanciatl

Elale:runt for EY. 2024-25:
'Eluan'rl.l A,
Value: Rs. 77.29,69,366

saracas Soid in fasl inancal year

Mumber of employess! workmen KIL {As per the informatian providad by fhe

{ SBOD)

-

8| Furher defails including lasl availsbla Dialabs gan be seughl by sending requast ta
Enancial skalements (wilh schedubas) of o] Rasoiulion Profassional al
yaars, lisks ol credilons are available 3t URL] cirp sahar@gmail com

9 | Elgiikty for resolution applizanis under Datails can be sought by sending request o
section 25080 of the Code is avallahle ab | Resciulion Professionsd al
cirp, sahen@gmail.com

1{] Last dale far recaipl of axprassion of inberest 1 18,04, 2026

11| Diate af igaue of provizioral sl of 2004, X
prospective resslution apalizants

1Z] Last dale for submisson of objectiors o | 25.02. 2026
pravisiaral sl

13| Diate af isgue of Bnal list of prospactive 2704 M)A
resolution apphcants

14| Date of issue ofinformation memorandum, | 29.04. 2026

evaluation makix and raguest for resolufon
plars fo prospective rasolulion applicents

15, Lagt date for submissan of respluion plans] 29,05, 203

18| Process amail id % submit EQI cirp.sehen@igmai com
17 Details of the comceae deblors MSME Registered
registration skas as MSME
Sd-
Sun Resobution Professionals Private Limited
Flesolufian Prafessional of
Wiz Sahar Indusiries LLP (in CIRF}
Through itz Autharized Sigratony
Mr. Igbal Singh Gandhi
Dale- 0604 2096 IBB! Registration Ma. IBEVPE-Q0G4/IPA-172023-24/50043
Place: Ahmedshad AFA valid upte: 30082028

e e

> i i
KIFS HOUSING FINANCE LIMITED
Registened Offlce ; 4th Flooe, KIFS Corporate House, Beside Hotal Planet Eandmark, Near Ashak Vatika, BRTS
ISHON - Ambli Roatl, Bodakdey, Ambli, Ahimedi bed, Gujanal - JE0054
Corporate Office: C-902. Lotus Park, Graham Firth Compound, Western Exnress Highway, Goregaon (East),
Mumbas - 400063, Maharashira, India, PhuNo: +%1 22 61796400, E-meil: contsctikifshousing.com
Wibaite: www, kifshnusing com CiN : U659 226 J2015PLE0ER0T9 REI COR: DOR-00145
Appandic [V Symbolic Possession Notics (For Immovable Proparty)
‘Whereas, the endersigned heing the authonzed of ficer of Kifs Housing Finance Liméted [KHFL] under the Secritisatian amd
Becorsiruction of Hnancial Assestsand Erdorcement of Secunty Inferest Act 20032 and inmercise of poveer confered urdlar
saction 13024 read with Rule 3 of tha Security Interast (Emorcement) Rules 2002, Damand Motice(s) issusd by Authorined
Oificer of the Company to the Boerowerl5) [ Guarantor(S) mentioned herein bebow to repay the amaunt mantioned in thenatica
within &0 days from the date of receipt of the said notics, The borower Raving fasbed to repey the amouwt, notice hars by given
o the Borrower(z] J Guarenbonsg ang (e publc im general 1hat tho undersignid s faken pooss=ssion of (e property
describied hory inbelow inexercise of powears conlesrad an him under Sub-Section §4) of the Saction 13 of the said Acl read with
Rule 8 of the Sacurity Interest Enfarcament rules, 2002. The Borrowers attention isinvited to provisson of sub-section (8] of
gsection]3 of tha Act, in respect of fime svailabls, 10 redeem the secured assets. The Sorower in particubar and the peblic in
penpral s herehy cautioned ned ta deal witl the praperty snd a0y dealings with the property will be subject 1o the chanoe of
KIFS for an amoent a5 mentaned bares undar with the intarest tharean

& Name of Barnowers) | Desond Matice/Date Pazseasion
e Guaramtors & Amt.Owtstanding Detall of Secured Assets: Note
Date of NPA J Branch LAN Date | Type
1 |1, Bahadwrbhai Dadabhad Demsand Matice  |House No-289, Sasi Fallyw, Gawasi, Taluko Godhra, | Symbalie
Charan {Applicant) Dates Jarmiary 21, |Adm-F30 5q. Mirs gawasi, Bavas Main Road opp| Manch 31,
2 Riruben Bahadurhhai ity Ghanti, Panchmab=d, Gujarat, India, 388712 Bounsdarigs | 2025
Charan (Co-Applicant 1) | /5. Bs Buuﬂ; &3 Per Sale Deed: East- House OF Gangdashhai, West- R
3. Charan Jagdishshai Branch | LAN G C Road, North- House OF Pravirbhai, South- B C G
{Ca-Applicant 2) wdt-dara,rﬁtl]d,l'-m Ruad As pee Site; Eastt- Howse OF Gangdashha, West]-
NFA 2 Jamuary DB, 2024 HEvADDIOD24 | RGO Road Northl- Other’s®roperty. Southt- §C C Road
2 |1. Jiteshioumas Demand Motice | Howsa Ko 690, Gamthal Land At Mebuli, Patel Faliyu,| Symbolic
Linsérrin hbsai Pated Date: Jamoary 21, [Tal- Umbergaen, Dist- Valsad, Gujheat 394105 Mareh 31,
[Applicant) 2026 Boundanes a5 Per Sale Deed; Eas- Man Road Palel| 2024
L Bhaviniben Jiteshbhai | /s.: A5, 1316520, |Falwys, West- Land OF Ramilaben Laxmanbhar, North-
Patel [Co-Applicant) Branch | LAN; |House 0f Ketanbhai Laxmarbhzi, Sowth- House Of
NPA: Jamuary DB, 2028 | yori 398 (L NKLVA Ofansukhbhal Maranhhe As pes Site: East1- Main Rosd
pOTIA2Y Patel Faliya, Westl- Lamtl OF Ramelaben Lawmantihal,
Marthl- Passape Sxle 33 feal Southl- R Housa Of
Ohaneukhbhai Maranbhai

SATUTORY WOTICE TO BORROWERS/ GUARANTOS
Borrower|s)/Guarantor's are hereby put to cawticn that the property may be zold ad smy time harein after by way of public
actiontendars and as such this may slzo be treated as a notice under Rule &, 8 & % of Security {interest) Enforcement Rules,
002, The detalled inventory and Panchnama could not B2 fecorded due to obsinuctions as such property has been
phabagraphed
DATE : 03.04. 2026 | PLACE : Gujarat

KIFS HOUSING FINANCE LIMITED

Registenad Dffiee : ath Fioor, KIFS Corposate Mouze, Basde Hotel Planet Landmack, Mar Ashoi Vatla BRTS, ISKON -
Ambli Hoad, Ambli, Shmadabad. Gujseal - 320054 Corporate Oifce: C-502, Lodus Pack, Grahan Firth Compound,
\Westeen Express Highway, Goregacn (East), Mumbai - 400043, Maharashira, India, Ph. Me.: «51 22 61796400
E-mail: comtactitkifzhousimg com | Websste: www kifshoosing.com | CIN: A5S80I 3015PLE0SA0TY RE: COR: OOA- 0045

e e e T e e e 8§ R, B e e p o e e 8 o S S e T S o e g e e g

HOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECOMSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002 [SARFAES! ACT)

Iri rezpect af leans evsiled by bebow mentionsd borrowers fgearantars through KIES HOUSING FINANGE LISITED, which have
Becrene WPE with below menfiortd baance outstanding ondates meationod below, We have already isseed detaled Demar
aotice dated as mantioned below Under Sac. 1302 of Sacuritization and Reconstruction of Financial Asset Enforcement of
Security Inferast Act 2002 iy Registered Post ) Spessed Post) Courer with acknowledge dua bo you which has beer returnad
undilivered | ackaowliecyment mol eseved, W haoe indicated our intention ot taking possession of securities cwnid on sni
of yoisas per Sac. 134) of the Act incaseof your failure to pay the smourt mentianed belovewithin 60 days. In the evert of your
it discharging liabdlity 85 set out hevein aboue the Bark [ Secured Creditor may exercize any of the right conterred vide
section 134] of SARFAES] Act and white publishing 1he passession notice suction notice, electromeslly ar otherwise, as
required under the SARFAES| hct, the Band Secured Creditor may also pullish your photograph. Details are hereunder:-

Sdf- Authorised Officer, KIFS Housing Finence Lid

g | Branchj | MNameof Borrower | | Demand Notic
'| Application | Co-Berroeer/Guarantoes DOste Amaunt Dietail of Secured Assats:
Na| ho/LaN & Date of NPA futstanding
|| RAJKOT |1, Sakariya Rajeshbhai Demand | Rammdiw Park.nr Anandpas Primasy School, OF Navagam Main
06475/ | JHabkai [Applicant) Notice Date | Foad, Nrlalpar Lake, Anadpar{navacam), Revenus Suney No-

A0/P, Plot Mo -FEP, West Sada, Rajkot Gujarat 360003 As Per

2. Sakariys Jabbai March 31,
LNHLRAT Sale Daad:- East:- Flat No 118/ p, West :- Raad Morthe- .00 e

Promjibhai (Co-ApplicantT) | 2026

D0444D |3 cokariva Mansukhbhai ofs. | Wite Foad. South- Piot NoTl7, As Per Site- Enstl:- Plat
Jabkal (Co-Applicant2) | pg sqrigay. |Mo118/P. Westt-Road, Nortit: Road, Southt:- lat Mo 17
3, Sakatiya Haresh
Jilabkal (Ca-Apphicant3)
5. Sakariya Jamnaken

Jilabkal [Ce-Applicanid)
{NPA : March 10, 2026

2| WAP |1 Shaileshbhai Jagubhai

Demand |Housa Moo 1926/ On Gamthal Lead, Mayknesd, Vandarela

Jeagay | Meyka {Applicant) Notice Date |Mavsan, Varsda Gujarat 396540 As Per Salo Deed:- East:-
LiLyap |2 Rekhaben Shaileshbhas March 31, |Houze of Maniben, West :- Open Lend North:- Road, Seuth:-

Nayka (Co-Applicant 1) Ful ¥l Open Larsd, As Per Sife;- Eastl:- House of Maniben, Westh-

U295 13 Harash Manubhai Nayks [ grg, | DPefLON NorthT:- i) Sostht- Dpée Lare
(Co-Apglicant 2) Rs. #42893/-
NPA : March 10, 2024
3 [VADODARA!. Govindbhai Kalryabhai Demand  |Propery Ko, 124110, Puniva Falspu, Kslimahodi, Near Bhathiji

Jjiszizy | Nimama (Applicant] Notice Date | Maharaf Tempie, Vilkage- Xali Manu, Tal. Jaiod & Dist-dahod,
LNHLYAD (2 Sunandaben Govindhbhal | March 31,
aizgay | Nmama (Co-Rgplicant 1) | 2026

Land Of Dwner, Wast 1= LanriH:IfHlmaﬂamslnhhhall'ﬂanuhhal
3. Prakashbiai Chaganbhai Worthe- Land Of Gwner Than Foa, Southe- Agriculture Land Of

o |00
Machhar [Go-Applicant 2 ner. Ag Per Site:- Easth:- Property OF Nirama Khumabhal
HF:;:HH\:E:I,ME } s, 778388/ Savjibhai, WestT:- Property Of Hinama Ramsinhihai Manjithai,

Korthl:- Property 0F Menama Bupsinh May)ibhai, Sowth);- Rl

4 [VADODASA. Manguben Saburblal Demand | Fhouse NoJ26, Holi Fabiva, Near Gram Panchayvat, Sabara Villags,

jinznsaz/|  Bhei {Applicant) Motice Date |Aankalay Gram Pancheyet, Lunzwada Polica Station,

LHHLGOH | 2. Sahurtiai Mohanbiai March 31, |Lunawada Panch Mahal. Mahisagar, Gujarat 389230 As Per

| Bhoi (Co-Apglicant) H2s Sale Dessl:- Eaat-- House OF Mohan Hire, West -- Gpen Land
Q0Z964 |npw : March 10, 2026

Os Morthe- Open Land, Southe- Howse Of Magan Bhorz, As Per

Re -ﬂ-'l-'.l'-‘.;?-ﬂ-ll'- Sife:- Easth:- House OF Mahan Hira, Westh- Open Lard, Horthi:-
¥ Open L and, Saotii- Howse OF Mo Bhurs

Demand | Mifkal do )78 House Mo 178, 0ld Gameal Faliyy, Janada, vinchiva,

jazema/ | Chaterbhai (Applicant] | Notice Date |Rajknt Gugarat 360055 As Per Sale Deed:- East- House of

LNHLRKT (2 Lapadiya Bharatiban March 31, | Maheshbhai Jetani West:- Strest Northc- House of Bfaveshbhai

Wijaybhei (Co-Applicant) 2026 |Bavadiva, Seuth:- House of Vinodbhai Zapdiya, As Per Site-

5 | RAJKOT 1. Zapdiya Vijaykhal

0Y7 796 NPA : March 10, 2026 0y, Easth- Hene of Maheshbhal Jetanl, Westl:- Streat, Merthl-
Hs. 714774/- | Houzad! BhinushbhaiBavada, Southl:- Houss ol VinoobhaiZapdia
f WAF |1, Patel Arvirdbhsd Oemand | House Baaring Mo2353, On Gamthal Land Situated At Motaponda,

foogss | Bechubhai (Applicant) | Notice Date |Tal-Kapeada, Dest-Valsad, Pardi Gujarat 396191 As Per Sale
L Ly (2 Diplicaben Arvimdbhai March 31, |Deed:- East:- House OF Rzmeshbhai Jayrtibhal & Boad, West =-
Patol (Co-Applicant) 2026 Hiowrse of Ramubhai Chaganhhai Narthe- Praparty of Sureshihai
W0 o' March 10, 2026 Bachubihai. South:- House of Babubhal Jivanbhal, As Per Sitec-
East?:- House of Rameshbhai Jayntiohei & Road, Westl:- Housaof
Ramubhai Craganbhai Morth- Proparty of Surasthiha Bachublsi,
South?:- House of Babubia Jvanbhal
Demand | Shop HMo-10. Locatad A% First Floor And Second Floor,{two Shog),
1954517 | MNagajibhai [Applicent) | Notice Date |Eankeshwan Comalex, ST Bus Station, Situated At 'u'IbEW-aUEIr
LHHEINE | !-2 Bhaurabon Maheshihal | March 31,
oigagr | Chawda (Co-Applicant) e
HE& : March 10, 2026

0.
Rs. 758760/

7 JUH.FIBEDI-EJ Chawda Maheshbhai

Foad, West:- Adjoining Shop no. 9, Comenan W l.l.'ail Hurth Huuaa
ofs o Ramijilshai Kurajibhas Dobariya, Sowth:- Common Pagsane far
Re Hﬂﬂw To-and FRO for thes shop and Other Shops. s Per Site:- Eastl:-

" | Bus-Stand Road, West1:- Adjoining Shop no. %, Comman Wall,
Morihl:- Heuse of Ramjibhal Kurajibbai Dobariya, Southl;:-
Common Passaga for Toand Bl for this shop and Other Shops.
Demand | Plot oo )1 and Plotnn 12 Paiki Sab Plot Mo, 111226 Baiki South
HAGAR Vanzara [Applicant) Notice Date | Side, Residentiad House on Dudhrej, RS Mo, 70%Canal Boad,
{44098/ | 2 Radkaben Remashibhai March 31, |Surondranagar Jurtaon, ‘Wadhwian, Suresidranagan Gijaral,
Vanzars [Co-Applicant) 2026 363000 As Per Sale Deed:- East:- Sub Plot Mo, 1714121, West -
LNHLSND oy . March 10, 2026 4 50 MT Wide Rozd, Morthe- Sub Plat Nod1s 12/2/5 Paiki North
=437 Bs ﬂﬁiﬂ.’- Side, Southc- Sub Fal Mo, 1+12704, As Per Site:- East]:- Sub
! Blot Ho11+12 1, Westl:- 4 50 MT Wide Road, Nortii:- Sub Flat
B 11412215 Patki North Side, Soutid:- Sub Plot Mo 11127274
The abova mentcned BornowsarsGuarantors ere adwsed (1) To codlect the ariginal potice from the undersigned for mane ard
complete details ard (2) To pery the balancs putstanding amount interest and costs etc. within &0 days from the date of notica
refarred to above toawoid further setionunders tha SARFAES Aot

Date : 03.04.2026 | PMlace : GUJARAT

20 ©

B |SURENDRAN, Ramsesh Prabhufi

Sd /- Authorised Officer, KIFS Housing Fanance Lid.

epaper.financialexpress.com

1. (Loan Account No.
LNMERJ1000150602 (Old)
81200005821712 (New)
LNMERAJ000087061 (Old)
80400005808861 (New)
of our Rajkot Branch)
Mr.Dhavalbhai Parekh
(Borrower)

Mrs. Pratignaben Dhavalbhal Parekh (Co-Borrower)

Place: GUJARAT
Date : 03.04.2026

All that Piece and Parcel of Land and Building 04-07-2025 (31.03.2026
bearing Property being Flat No. 501 5th Floor Rs.
area admeasuring 69-25 Sq Mt situated at 20,23,246/-
Building Manikani Tower (Building constructed

on collectively land admeasuring 588-64 Sq. Mt. Of Lekh No. 638 and 237 laying &
situated at City Survey No. 7835,7836, 7837, 7838 and 7839) Pratap Road Near
Market Chowk City and Tehsil Wankaner District Rajkot Gujarat 363621.

Bounded as Follows: North: Property of Patel Popatlal Dayabhai, South: Flat No.
502 East: Road, West: Main Gate of Flat Passage Stair & Lift

Sd/- (Authorised Officer)
For Capri Global Capital Limited (CGCL)

MUTHOOT HOUSING FINANCE COMPANY LIMITED

Registered Office; TC NO.14/2074-7, Muthaot Gentre, Punnen Raad, Thiruvananthapuram - 6%5 034,
Corporaie Office: 12/ 01, 13th fioar, Parinee Crescenzo, Plot Ko, G358 & G398, Bandra Kurla Comples-G block
(East), Mumbai-400051, Email M zuthorised ollicer@muthood,com

I

muthoot

HOUSING FINANCE

DEMAND NOTICE

Under Section 13 {2} of The Securitisation And Reconstruction of Financial Assels And Enforcement of Security Interest Act, 2002
Whereas the undarsigned is the Authorsed officer of Muthoot Housing Finance Company Lid, (“MHFCL") under Securilisation And
Reconstruction of Financial Assets And Enforcement of Securty Interest Act, 2002 and in exercse of powers contarred under Saction
13(12) read with Ruke 3 of Security Interast (Enforcement) Rules, 2002, issued Demand Notices undar Saction 13(2) of the said Act,
caling upon the foliowing Borrower|s), Co-Borrower(s), Guaranior|s) to dischange in full their liabigty 1o fhe Company by making
payment of entfire outstanding including up to date inferest, cost and changes within 80 days from the date of respeciive Mofices issued
and the publication of the Nafice as given balow as and way of alternate sarvica upan you. As security for dua repayment of the loan. the
Iofiowing Securad Assel (s have been mortgaged to MHFCL by the sasd Borrowear(s), Co-Borrowar|s), Guarantors) respactivaly.

8. Wame of Borrower! Date of | Dale of Demaed Total O's Amount (Rs.)
Mo, Co-Borrower/Guarantor NPA natica Future interest Applicable

Loan Account Mo, 1610007359462 R5.25,69,956.000 (Rupaes Tweanty Fve
1. | 1.5unilksmar Jagdey Panditm Alias Fandit Sunl | 31-Oct-2017) 26-Mar-2026| Lakhs Sixty Nine Thousand Nine Hundred
2 Fulsimdardew Sunil Pandil Fifty Eight Only} As on 26-Mar-2026

Description of Secured Asset(s) Immovable Property (ies): AF the piece and parcel of fhe immovabie property bearing Plot No. 10
Admaasuring 12x40 Feal. e, 53.33. Sq.yand. [Le. 44 61 Sq.mirs. Along With Undivided Share In The Land Of Boad & Cop In kailazh
Dham Residency” Situated Revenue Survey No.257 Paiki & 25811 Paiki, Block No.257, Mouje Village Dastan, Sub District: Palsana,
District: Surat. Boundarles As Follow: East PlotMo. 11 West: Plot Mo, 3 Norih: Intarnal Aoad Sowth: Block No_ 280

Loan Account Mo. 111370740680 Rs5.38,72,613.35" (Rupess Thirty Eight Lakhs
2. | 1.Marmadaben Shantilal Solanki J1=dan-2018| 26-Mar-2026) Severty Two Thousand Eight Hundred Thirteen And
2 Shandital Chitabhat Solanki Faise Thirty Five Oniy) As on 26-Mar-2028

Descriplion of Secured Asset(s) iImmovable Property (ies): All That Piece And Parcel Of Immovable Property Bearing Property Plot
Mo, 297 Admeasuring 44.65 Sq.mirs. Undivided Share In The Land Known As *vishwas Residency” Situated Block Mo, 322
Admeasuring 34366 Sq.mirs. Village: Kumwarda, Sub Disticl: Mangrol, District: Surat. Boundaries As Follow: East; Plot No. 276
Wast: Road North: Plot No. 208 South: Plot No. 208

Loan Account No. 11137074201 Rs.32,92,762.22 (Rupens Thirly Two Lakhs Minaty
3. | 1.Mayanaben Vinodbhal Solanki 31-May-2018( 26-Mar-2026| Two Thousand Seven Hundred Sixty Two And Paise

2 Vinod Laxmanbhai Solankes Twenty Two Only| As on 26-Mar-2026

Descriplion of Sacured Asset{s) Immovable Property (ies): All Thai Piece And Parcel Of Immovable Property Baaring Progerty Plot
Mo, 208 Admeasuring 4465 Sq. Mirs. Undivided Share In The Land Known As “vishwas Residency” Siluated Block Mo, 322
Admaasuring 34368 5q. Mirs. Village: Kumwarda, Sub District: Mangrol, District: Surat. Boundaries As Follow: East Piot Mo 275
Wast: Road North: Plot Mo, 299 South; Plot No. 287

Lean Account No. 10100008858 R5.13,98,615.33- |Aupeas Thireen Lakhs Ninaty
4. | 1.Pratul Bhupendrabhai Patel H-Jul-2018 | 26-Mar-2026| Mine Thousand Six Hundred Fifieen And Paise Thirly

2.5uthangi Praful Patel Thrae Only) Az on 26-Mar-2026

Dascription of Securad Asset(s) Immovable Property (bes): All The Piece And Parcal O Immovaile Property Baaring Flal No 404,
On 4th Floor, Tower B, Admeasuring 437 5q.1t. Super Built Up Known As “oansari Avenue” Situated Land Bearing Plot No. 23 To 30. 32
To 41 Pakl Revenue Survey No. 10101, Admeasuring Tolsl Area 1284.78 Squmirs. Situated Mouje Village: Bapod Sub District:
Vadodara, District: Vadodara. Boundaries As Follow: East: Santram Mapgar Co.op. Housing Society Wast: Flai No. B-405 Norh:
Vrundavan Sociaty Vibhag-2 South; FlathNo, B-403

Loan Accound Mo, 1T113T07EZET
8. | 1.4=hok Yardaram Seervi
2 Vardharam Kaluram Saaru

R5.28,17 B208.00/- (Hupees Twenly Eighi Lakhs
31-Dec-2018( 26-Mar-2026| Seventeen Thousand Eight Hundred Twenty Eight
Only) As on 26-Mar-2026

Description of Secured Asset(s) Immovable Property (ies): All the piecs and pancel of immavable propery bearing amang the plofs
provided AType, Plot Mo 139 Whose Plot & Road And C.o.p the tofal area with the Plot Mo A138 Survay Mo ls 102,87 Sg.mirs which iz
divided in bwo equal paris On The Eastand on the West Side , The Eastern part is given Plot No A/133- 1 and the western part is given a3
Plot Mo 1382 Out of which paki the easien part iz given Flot ko A1 39-2, Admeasuring About 48 Sgq.vand La 40017 Sg.mis Akong With
Undivided Proportional Share Undemeath Admeasuring Area 6.70 Total Admeaszuring Area 46,87 Sg. Mirs In The Land Of * Royal Park
Residency”, Siuata O Revenue Survey No 218 Block Mo 56 | Old Block No 510) Admeasuring About B400 Sq.mirs & Revanue Survay
Mo 22201 Block No 57 { O Block Mo 500) Acmeasuring About 6300 Sq.mirs Combining Both The Blocks Totad Admesuring 13,200
Sq.mirs Paiki Mouje Village Kharach, Ta Hansol & Dist Bharuch. Boundaries As Fallow Morth: Flot ko 152 And Hoad South: Sockety
Road East: sociely Road West: Ploi Mo 140

Loan Account Mo, 11137072460 Rs.29,28,2T2.00/- (Aupees Twanty Mine Lakhs
6. | 1.Marpatram Nemaram Shiraw 268-Feb-2019| 26-Mar-2026| Twenly Mine Thousand Two Hundred Seventy Two

2. MNirmadeyi Marpatram Shirv Only) As on 26-Mar-2028

Description of Secured Asset(s) Immovable Property (ies): All The Fiace And Parcel Of Immovable Property Bearing Plot Mo, 331
Admeasuring 586,68 Ft, |.2. 54,52 5q.mirs. Known As “riva Residency” Situated Revenue Survey No. B42/a Mouje Village: Kosmiba Sub
Digtrict: Mangrol And Destrict Surat. Boundaries As Follow: East: Fiot No. 382 Weast: Plot Mo, 330 Norih: Road South; PlotNp, 39172

Lean Account No. 16100085383 Rs.18,11,179.19

1.Mangakas Kalyandas Dudharajiva Allss {Rupees Eighteen Lakha Eleven Thousand One
Mangaldas Kalyandas Dudharejva Hundred Saventy Mine And Paise MNinatean
2. Dudhrajiva Maynaben Mangakias Only) As on 26-Mar-2026

24-Mar-2021| 26-Mar-2026

Descripfion of Secured Assels) /Immovable Property (es): All That Part And Parcal OfF The Proparty Beaning Flat Mo 202
Admeasuring About 32.50 3q, Meters On FI2nd Foor With Undivides Proportional Share Admeasuring 14.84 Sg. Metars In The Land
Undarneath The Building Known As* Bhumi Residency” Constructed & Siuated On Tha Plot Noz. 24 & 2500 Ankur Nagar (tanaments]
o, 1 * Of Land Bearing Revenue Survey No. 284 And Block No.87 Admeasuwring 0-52-61 Sq. Mirz. Of Village Sayan, Tal : Clpad, Dist :
Sural Boundarles As Follow: East: Flot No. 26 Waest: Open Land North: 20 Ft Approach Road South: Open Land

Loan Accoun Mo, 11154091174 Rz.8,61,116.67- (Rupees Eight Lakhs Sixty One
8, | 1.5heala Vijaybhal Jadega Thouwsand Cne Hundred Sixteen And Paise Sixty
2 Vijay Manubhal Jadea Seven Onily) As on 16-Mar-2028

10-Mar-2026/( 17-Mar-2026

Descriplion of Secured Asset(s) Immovable Property (ies): All The Fiece And Farcel Of Immoveble Property Bearing Flat Mo, 502
Admaasuring 750 Sq.it. L& 68.70 g Mirs. On 51h Floor Undivided Share In The Land Admeasuring 10 5g. Mirs. Known As “exta
Complex” Situated (promulgation Mew Khata Mo, 385 And Survey MNo. 1099, Khata Mo, B85, Chalia Number; 14+15+20/paiki 10 Paiki
Flat Mo. D2 Admeaswring 0-03-95 Sq.mirs, L. 395 S5q.mirs. Mouje Wiage: Dahell, Sub District: Umangam, Dislric!: Valsad. Boundaries
As Follow: East: Gau Bhala West: Open Road Morih: 501 Number Flat South: 503 Number Flai

If the said Borrower, Co-Borrower(s) & Guaraniorfs) fails to make payment to MHFCL as aforasaid, MHFCL shall be enfilad fo taks
passession of the secured asset mentionad above and shall iake such other actions as is avadable o the Company in law, entirely ai the
risks, costand consaquences of the borrowers.

Thee said Borrower(s), Co-Bomrowern 2] & Guaranion(s) are prohibiied under the prosision of sub section [13) of seciion 13 of SARFAESI
Act to trenster the aforesaid Secured Asset|s), whether by way of sale, lease or otherwise refemred to/im the notice without prior consent
of MHFCL. Sd’- Authorized Officer

Piace ; Gujarai, Date : 03 April, 2026 For Muthoot Housing Finance Company Limited

oe o

4;\. . Ahmedabad
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